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12 NOON 

STATEMENT     IESTARRED    QUES-
TION   NO.   17J      ANSWERED   ON 

2ND IV ARCH. 1970 

BHILAI STEEL PLANT 

THE MINISTER OF STEEL AND 
HEAVY ENGIISEERING (SHRI B. R. 
BHAGAT): I ] lace on the Table a statement 
correi ting reply to part (b) of Starred 
Question No. 170 dated 2-3-1970. (Placed in 
Library. See No. LT. 4169(70].. 

CALLING ATTENTION TO  A MATTER 
OF URGENT PUBLIC IMF ORTANCE 

SALE OF DEFECTVE TRACTORS IMPORTED 
FROM THE GDE  AND REPORTED BLACK-

MARKETING IN   TRACTORS  IMPORTED FROM  
RUMAN A  AND    OTHER EAST EUROPEAN 

COUNTRIES 

SHRI SANI A NARAYANAPPA (Andhra 
Pradeih): Sir, I beg to call the attention 0 the 
Minister of Food and Agricultur, to the sale 
of defective tractors ir .ported from the Ger-
man Democrat c Republic and the reported 
black marketing in tractors imported from 
Rumania and other East European countries. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, m a point of order. According to j our 
ruling and the rule, in additii n to 'to the sale 
of here, the word 'alleged' should be used. 

MR. CHAIRMAN: No, no. Out of order. 
Yes, Minister 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI- 
LOPMENT VND CO-OPERATION 
LOPMENT   A TO COOPERATION (SHRI  
ANNASAHEB SHINDE):   Mr. Chairman, 
Sir   in December, 1968,    a contract was   
concluded between the State Trading 
Corporation of     India and the Gerrran 
Democratic Republic 

suppliers for the import of 3,000 numbers of 
RS—09 tractors. The tractor had been tested 
at the Tractor Training & Testing Station, 
Budni and found suitable for Indian 
conditions. In December, 1969, certain 
complaints about its defective working were 
received from Andhra Pradesh, by then nearly 
1,000 tractors had already been received and 
another 1,000 were on the high seas. 
Immediately further import was suspended 
and a Committee of Technical Experts was 
appointed to make an on-the spot study of the 
performance of these tractors in various 
States. A series of discussions were thereafter 
held with G.D.R. suppliers and they have 
agreed to replace, free of cast, defective 
components by new modified components in 
all the tractors sold to the farmers or held in 
stock by the Corporations, They have also 
agreed to extend the-waranty period. In 
addition to the five modified tractors already 
under field test at different places, another 
tractor as finally modified by G.D.R. 
suppliers has been received for test at Budni. 

As for reported black-marketing in tractors 
imported from Rumania and East European 
countries, Government of India have received 
no specific complaints. To ensure fair distribu-
tion and prevent malpractices, imported 
tractors are distributed to farmers through 
State- Agro-Induotries Corporation. It is true 
that the gap between demand and supply of 
tractors is wide. To bridge this gap to the 
extent possible, Government have decided to 
import 35,000 tractors against 1969-70 
requirements and it is likely that an equally 
large number may have to be imported against 
the current year's requirements. The scheme 
for import of gift tractors has also contributed 
to tractor availability. Government have under 
active consideration the promulgation of a |   
Control Order on Sale and Distribu- 
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[Shri Annasaheb Shinde.] tion  of Tractors  
which  would     deal with malpractices in 
transfer of tractors by farmers. 

[MR. DEPUTY CHAIRMAN in the Chair] 

SHRI SANDA NARAYANAPPA: May I 
know whether it is a fact that the Government 
had decided to issue licences to set up 
factories for manufacturing tractors in the 
private sector and whether they have installed 
those factories and whether in addition to the 
installation of these factors were allowed to 
be imported from East European and other 
countries? How has the Government allowed 
these private people to import tractors and sell 
them here in India at a greater premium? 

SHRI ANNASAHEB SHINDE: Sir, I am 
sorry the hon. Member was not in a position 
to appreciate what I have already explained. I 
have explained that the tractors which are 
being imported are imported through the STC 
and are allotted by the Government of India to 
the Agro-Industries Corporations which are 
public sector bodies. Therefore, the possibility 
of malpractice is limited to some extent. Now, 
there are allegations, of course, that after the 
tractor is sold by the Agro-Industries Cor-
poration to the farmers, sometimes these 
tractors are transferred by them. Now, in order 
to prevent even a malpractice of this nature, I 
have already suggested in the statement that 
Government is contemplating the issue of a 
Tractor Control Order. 

-SHRI N. R. MUNISWAMY (Tamil Nadu): 
The hon'ble Minister in his statement has not 
been very honest in telling us the real defects. 
Four or five major defects have come to 
notice. I shall now narrate those defects. The 
hon'ble Minister can either confirm or deny 
them and give his own version. 

The first defect is in its electrical system. 
The second defect is that the arr-condrtion 
engine is located     just 

below the driver's seat and when the engine 
gets heated up it transmits heat to the driver's 
seat so much so that the driver feels that he is 
sitting over a volcano; he is unable to mani-
pulate it.     This is the second defect. 

The third defect is with regard to its trolly 
which can be fitted either in the front or in the 
back. If it is fitted in the front the driver 
cannot see what is going on ahead of him. 
Even the vision is screened and obstructed. If 
it is fittted in the back he does not know how 
to manipulate it. 

The fourth defect is a very fund-amntal one, 
and it is with regard to the gears which are six 
in number. The driver commits mstake n 
changing gears. With these six gears he does 
not see the land or even the soil in in the field; 
it all gets tampered. I would submit that these 
three or four defects must have been noticed 
before the delivery was taken. The S.T.C. 
representatives or somebody must have gone 
there. 

Further, may I know whether it is suited to 
Indian conditions? They say they have got 
workshops everywhere. 

MR. DEPUTY CHAIRMAN: Will you 
please finish your question? 

SHRI N. R. MUNISWAMY: Let me 
finish. It is a very important question. 
They say they want to have a green 
revolution. Is it your green revolu 
tion? What to talk of green revolu 
tion, they are not yet at the dry re 
volution. Therefore, Sir, let me have 
my full say. Let the revolution be a 
marked one. They have not said whe 
ther it is suited to Indian conditions. 
Then before the sale things are all 
right. But after the sale the service is 
not happy whatever the Agro-Indus 
tries Corporation might have to say. 
The S.T.C. happens to be a recent 
things------  

MR. DEPUTY CHAIRMAN: Are you 
giving information or are you seeking 
information? 
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SHRI N. R. MUNISWAMY: Out of the 
3,000 ti actors which they wanted to get, or ly 
300 are procured, at any rate, through the 
S.T.C. irrespective of defect . 

So far as these tractors are con 
cerned, they imj ort them from Ru 
mania and the atellite countries of 
Russia. The Ru siani export through 
their own agents alone. Those agents 
alone can sell an 1 not the S.T.C. And 
they sell at a p; emium of Rs 3,000 
each. And they say they want to 
bring about a g-een revolution. He 
sayc the S. T. C sold these tractors. 
The Russians have their own 
agents. Only thi ough them we have 
to purchase 

MR.   CHAIRMAN:   That  will  do. 

SHRI N. R. M CJNISWAMY; Please let 
me throw sone light on this. Let him say wh; t 
I am asking is wrong. 

SHRI ANNASAHEB SHINDE: The 
hon'ble Member may be an expert 
because he is ref ?ring to some defects 
I am not. What I can say is a com 
mittee of expert; went into this 
question ------ 

SHRI N. R. MUNISWAMY: The hon'ble 
Member says that I am an expert while he s 
not an expert. Sir, we are not expe ts here. 
Let him not say like that. 

SHRI ANNAS >LHEB SHINDE; I was 
explaining that a committee of experta went 
int« the problem of defects of these tractors. 
The report of the experts is placed in the 
library. It is available there. All the defects 
which have been noticed by the experts have 
be:n been pointed out in the report. 

The hon'ble M .'mber has also referred that 
the serwceo are not proper. Perhaps as far s 
this point is concerned, I may b'i inclined to 
agree with him becaus. we want the Agro-
Industries Corporation to provide the 
necessary service facilities, etc. in the 

States where these tractors are sold. And they 
are supposed to take care of thi'3. We have 
been drawing the attention of the State 
Governments to the need for proper facilities 
being made available even in remote villager 
where tractors are used. Then about 
distribution, he referred to the problem of 
blackmarketing and malpractices. I have said 
that all imported tractors, irrespective of their 
make, are distributed through the State Agro-
Industries Corporations. They are imported by 
the S.T.C. and my Ministry makes the 
allotment to the various State Governments, 
i.e. the Agro-Industries Corporations; and the 
Agro-Industries Corporations have framed 
certain rules on the basis of which the demand 
is to be met. So as far as the Government of 
India is concerned, it does not come into the 
picture at all as regards malpractices. But as I 
have already said, on the basis of the 
exprience of those complaints, the 
Government of India is contemplating a 
tractor control order regulating the distribution 
and their further disposal. 
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SHRI ANNASAHEB SHINDE: Sir, 
I do not know why the hon. Member 
is saying that I am blaming somebody 
I explained the facts    only. The 

Budni Tractor Training and Testing 
Centre tested these tractors in 1965. 
It appears to me now, after going in 
to what has happened, that after 
1965 the German Democratic Re 
public suppliers effected some modi 
fications and because of these modi 
fications perhaps some defects have 
come into these tractors. But I have 
already explained in my statement 
that the suppliers have agreed to re 
pair all those tractors free of cost. So, 
nobody need really suffer any 
damage.... 

SHRI J. P. YADAV (Bihar): They have 
suffered already. 

SHRI ANNASAHEB SHINDE: . . . and 
they have set up a team of engineers, about 20 
engineers—they have taken some of our own 
engineers—and they are trying to rectify 
matters. A:- far as further import are 
concerned, I have already explained that we 
have stopped further import till the matter is 
cleared up. 

 
SHRI ANNASAHEB SHINDE: The repair 

facilities are supposed to be given by the 
Agro-Industries Corporation, who are the 
distributors of these tractors, or by the 
manufacturers who undertake manufacture of 
these tractors. Even good tractors sometimes 
go out of order because of mishandling or 
because of defective spares. 

SHRI J. P. YADAV: Not all good tractors. 

SHRI ANNASAHEB SHINDE: As far as 
these tractors are concerned, I 

have  adequately  explained  the  position. 

"SHRI A. G. KULKARNI   (Maharashtra);  
Sir, the Government is taking a very mild view 
of the situation.    I want clarification 
particularly on this point of damages already 
suffered by the agriculturists.   It is the 
manufacturers' responsibility.      It is    a 
different matter  whether the Agro-Industries  
Corporations      will rectify    the mistakes. 
They are getting a commission and they might 
rectify the mistakes.      But the Government      
must categorically say to the GDR      who 
have supplied these tractors that the defects 
have to be rectified at     their own cost. This is 
actually the duty of the    manufacturers.    
This is the usual practice all over the Continent 
and in this country also.     Apart from this I 
have got other points. My first question   is   
whether   the   Government   is aware that all 
the tractors it      purchases from the East 
European countries are not of a particular 
standard and are not suitable to the soil of this 
country.      In that connection we are told that 
Government will      rethink, whenever they 
are importing tractors from the East European 
countries and the  U.S.S.R.,   that  the  Budni   
Centre will   take   this   into   consideration   
so that they will fit into the soil    conditions 
and the requirements and the technology 
available with the agriculturists who are going 
to buy    those tractors. 

Secondly, I want to know whether the 
Government is aware of some New China 
News Agency release which says that spares 
of the tractors from the East European 
countries are 300 per cent costlier. I want to 
know whether it is a fact and whether this 
press release has been brought to the notice of 
the Government and if it has been brought to 
the notice of the U.S.S.R. and other East 
European countries. There is a New China 
News Agency release which has been pub-
lished in certain Indian newspapers where 
they say that spares have been 
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300 per cent costlier. I want to know whether 
you have made any check on this—ym have 
to make a check on this—and, if so, this point 
has to be taken up with those countries from 
where you have bought the tractors. 

My next point i<:, you are entering into 
negotiations for the production of 
Czechoslovak tractors in this country in the pt 
blic sector. I am told that the quality of the 
Czechoslovak tractor is not good. I want to 
know whether the G> vernment will re-
think—they shoi.ld think a hundred times—
before selecting a proper model of the tr?ctor 
so that the trac-ctor will be mo: t suitable to 
the country's conditi ins. 

My last point is, whether the Government 
has got any particular model of the tractor 
manufactured? The Food Ministry 
particularly is notorious in the sense that it 
has got a very easy meant of not producing 
properly and importing because it has got 
ample fund.. When they have no food, they 
import it. Now they are importing tracto -s 
worth Rs. 45 cro-res. What have they been 
doing for the last four ye irs for the manufac-
ture of tractors in this country? The tractor 
manufac uring programme in this country is 
in doldrums. The Food Ministry h is not paid 
much attention in regar1 to co-ordination. 

MR. DEPUTY CHAIRMAN: Mr. 
Kulkarni, please put your question. 

SHRI A. G. KULKARNI: Sir., this is the 
most important point. The production of tract 
irs is delayed due to the lethargic approach of 
the Food Ministry. The r say they are im-
porting tractors worth Rs. 45 crores. I ask 
why? Thiy could have manufactured tractor; 
in this country. They are spending so much of 
foreign exchange which i: very scarce. In fact 
the Governmen has to be censured on this 
accouni. They should have given more 
attention to the production  of  tractor;   
indigenously. 

SHRI LOKANATH MISRA (Orissa): 
Even in the co-opsrative sector. 

SHRI A. G. KLLKARNI: Not in the Orissa 
State where the Swatantra Party  is  ruling. 

SHRI ANNAS \HEB: Sir, the honourable 
Member has raised a number of points. But 1 
will begin with the end. He is a very 
intelligent Member and he should be aware of 
the fact that in regard to the production of 
tractors he should put questions to the 
Ministry of I ldustrial Development and not to 
rvy Ministry. This is an elementary thing. I 
thought he would know this. My Ministry is 
not incharge of the poduction of tractors. As 
far as shortage of tractors is concerned, I am 
aware of this problem. There is in fact, 
irdigenous production of tractors. In regard to 
this matter he should put these questions to 
the Ministry of Industrial Development. 

He raised a point whether we nave drawn 
the attent on of the German Democratic 
Republic in regard to the spares, whether tiey 
would repair the tractors.. I hive already 
replied to that and I would repeat that we have 
drawn their attention to this fact and they have 
undertaken the responsibility to repair these 
tractors and replace the saare parts. 

He has also ra:*ed to point that many of 
these, tractors from the East European 
countries are not good. I think it would no; be 
proper to make an assertion of t^is type. Some 
of the tractors have, in fact, become very very 
popula •. There is a difference in these tr 
ictors. These are relatively cheaper and not 
costlier than those we get from elsewhere. As 
far as the Czechoslovak tractors are con-
cerned, they havr become very very popular. 
If the e are any specific instances of defe:ts, 
our Government would like to lock into them 
and if the honourable Member has any spe-
cific information  about this, I  would 

be glad to look into that. 
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SHRI LOKANATH MISRA; May I know 
whether it is not the policy of the 
Government to look into the quality of a 
particular production before importing it 
and, if so, who inspected and gave the 
certificate of approval to this tractor, 
whether he was in his Ministry or in the 
STC? Now that they have come to know and 
are satisfied that the particular tractor which 
was approved by whichsoever authority it 
was, was found to be very defective, what 
action has been taken against that particular 
authority which has given this approval? I 
would also like to know whether that 
particular authority was under the influence 
of any of these socialist countries, the 
satellite countries, or the Soviet Union for 
giving approval to this particular defective 
material which was not being sold anywhere 
in the world and it was, therefore, dumped 
on India. I presume that money has been 
paid, that the cost of the tractor has been 
paid, in every case, not that it was given 
gratis by the Russian authorities or the 
satellite countries. If that is so, as a customer 
it is the duty of Mr. Shinde and his Ministry 
to have examined the quality of the material 
before importing it and dumping it on the 
head of the cultivator who was anxious to 
get some type or other of a tractor and paid 
much higher money than should be paid for 
that particular tractor. That is number one. 
Now number two. The Minister was very 
kind to say that there is absolutely no private 
agency to deal with the tractors so far as 
their sale is concerned. If he is right, I shall 
be happy . . . (Interruptions) 

SHRI BALACHANDRA MENON 
(Kerala): It is necessary. 

SHRI LOKANATH MISRA: If it is 
necessary, please get up and say so. If 
something is necessary and if you think that 
it is a right thing to dump defective tractors, 
then please have the courage to get up and 
say so; please have the guts to say so . . . 

MR.    DEPUTY    CHAIRMAN:    Mr. 
Misra, please put your question 

SHRI LOKANATH MISRA: I would like 
to know whether in India private agencies are 
given the spare parts, the dealership of spare 
parts so far as these tractors are concerned. 

SHRI BALACHANDRA MENON: You 
can develop this also. 

SHRI LOKANATH MISRA: For the 
information of Mr. Menon I may say that 
many things are imported into this country 
from Russia for which money is paid and the 
communists are taking money out of that. 
Therefore, this is for his information. I do not 
know whether as an individual he knows it. 
But his party bosses may be knowing it 
because it is a transaction at a high level. 
Now, I would like to know whether spare 
parts . . . 

SHRI M. V. BHADRAM (Andhra 
Pradesh): On a point of order. Is he speaking 
on Russian tractors or Cze-choslovakian 
tractors? 

SHRI LOKANATH MISRA: I am speaking 
of all tractors which are defective. Now, I 
would like to know whether spare parts of the 
tractors which are imported from these coun-
tries—whether they are imported from Russia 
or from Czechoslovakia or from any of the 
satellite countries—are being sold through 
agencies which are private in any of these 
States and, if so, whether there is any price 
structure specified by the Government of 
India for the sale of these tractors. 

SHRI BHUPESH GUPTA: Sir, on a point 
of order. My friend came to Parliament in 
1960 and before he came, he was told that 
these socialist States should be called 
satellites. So in ten years he has learnt 
nothing. He goes on repeating the same thing. 

SHRI C. D. PANDE (Uttar Pradesh): Are 
they not satellites? 

SHRI BHUPESH GUPTA; As far as you 
are concerned, it is all right. 

SHRI N. G. GORAY (Maharashtra): I do 
not like to ask you Mr. Deputy 
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Chairman, but c an anybody get up on a 
point of order and talk anything? 

SHRI BHUPESH GUPTA: Sir, he is 
quite correct Mr. Goray has raised a point 
of order. Can anybody get up without eve i 
a point of order and say something? At 
least I took point of order as a pretext. 

DR. BHAI MAHAVIR (Delhi): Did Mr. 
Goray object to anything sensible or 
anything insensible? 

MR. DEPUT' CHAIRMAN: Order, 
order please.    Mow the Minister. 

SHRI ANNASAHEB SHINDE: I do not 
know why the hon. Members have tried to 
bring in the name of Russia in    this    Call ng    
Attention    Notice. Russian tracto 's are not 
the subject-matter of disc ission in   this    
Calling Attention Notse.    But for some hon. 
Members like Shri Misra it is difficult to avoid 
certain phrases and terminologies.    He 
wunted to know whether there is any 
procedure for importing tractors.    The 
procedure is that    the Government o   India, 
broadly speaking  \ does not alio r  the import    
of    new   j makes of traciors unless they are 
test-   ! ed at the Budny training and testing 
centre.    In tl is particular case,    this tractor 
was tested in 1965 and on that basis it was   
illowed to be imported. You know tl at  
sometimes there are certain    modifications,    
changes    and technical imp -ovements 
coming up all over the worl 1 and as a result 
of these the manufacturers introduced   certain 
minor    .modifications.     Unfortunately these  
modifications have not worked well.   We ha 
'e allowed the import on the basis    of    
technical reports    and therefore thi re is 
nothing    fishy    or wrong about it.    I do not 
think that the testing machinery at    Budny    
is influenced bj  any outside agency connected  
with  any  interested party. 

As far as the spares are concerned, in the 
past I number of private parties were in the 
field. They were being allowed to import the 
spares because many hon.   Members in this 
House it- 

self were complaining that spares were not 
available in adequate quantities. Thereafter 
we thought that it would be desirable to 
recommend the cases for import of spares by 
the Agro-Industries Corporation as well as 
the actual users. We have liberally re-
commended cases for import of spares. 

He also asked whether there is any private 
party for importing tractors. We have been 
allowing these imports on the condition that 
such tractors should be manufactured in our 
own country because in future there should 
not be any difficulty about spares. The 
manufacturers who were likely to undertake 
the manufacture of tractors are given a 
certain quota—10 per cent— for sale. But 
the bulk of these imported tractors are 
imported and distributed through the Agro-
Industries   Corporation. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal): May I know from the hon. 
Minister what made the Government to pa'y 
in full for these tractors before these were 
tested on the soil of the country? May I 
know from the hon. Minister whether it is a 
fact that the West Bengal Agro-Industries 
Corporation made a requisition for a number 
of tractors? If so, why were they not 
provided with the tractors? 

SHRI ANNASAHEB SHINDE: This is 
beyond the purview of the Calling Attention  

SHRI PRANAB KUMAR MUKHER-
JEE: You said that tractors are given to  
Agro-Industries  Corporations. 

SHRI ANNASAHEB SHINDE: . . . but since 
the hon. Member is interested in knowing this, I 
might tell him that West Bengal's demand is 
very modest and it should be possible to meet 
the reasonable requirements of I     that State. 
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SHRI PRANAB KUMAR MUKHER-
JEE: Why did you make full payment 
before they were tested on the soil of the 
country? 

SHRI ANNASAHEB SHINDE: The 
tractors were tested. The original model 
was tested in 1965. Then, some 
modifications were introduced . . . 

SHRI    LOKANATH    MISRA:    The 
Minister says that a particular specification 
was approved by the Government of India. 
Later on the supplies did not conform to the 
specifications which were approved by the 
Government of India.   Who accepted the 
new model?    Somebody must have agreed 
to accept a different model.   Who was it?    
That too  was done without any further 
examinations.   Would you ask the Minister 
to explain that particular point? 

SHRI   ANNASAHEB   SHINDE:    If you 
go into the history, tractors were   I being 
allowed to be imported   on   the basis of 
acceptability.    Then we were receiving some 
complaints.    We have now streamlined the 
procedure to the extent possible.   We are 
now trying to   I see that the tractors are not 
allowed in this country unless they are tested 
at the testing    station.    At the  same time, 
somebody also should be willing to undertake 
the manufacturing programme. 

SHRI LOKANATH MISRA; The entire 
country was cheated only because the 
Government wanted to please the Russians 
and the satellite countries. 

SHRI ANNASAHEB SHINDE: There are a 
number of Western countries from whom we 
got tractors without testing in the past. Why 
should we make unnecessary allegations 
which have no basis? 

 

SHRI ANNASAHEB SHINDE- Sir as far 
as the first question of the hon. Member is 
concerned, I think it is a very reasonable 
suggestion that we 
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must have certai 1 procedures so that in future 
sue!. difficulties can be avoided. We ha-e 
taken note of this and now I have tartly 
explained earlier that our pro< edure would 
be, first of all, that no tra tor would be import-
ed in this count ry unless there is a 
manufacturing )>rogramme of such tractors so 
tha | in future, about repairs, replacem jnt, etc., 
there should be no difficulty Secondly, the test 
at Budni Tractor Training & Testing Station 
would be made compulsory. Then, as far as 
tfie contract in respect of the tractors is 
concerned—the number mentioned b ' the 
hon. Member is 3,000—1 think I have said 
that the future execution of the orders has 
been suspended till this matter is cleared up. 

SHRI A. D. JANI (Madhya Pradesh): Sir, 
may [ refer the hon. Minister to a point raised 
by Shri A. G. Kulkarni that th ;se tractors are 
being sold in India at ?00 per cent above the 
prices at which they are sold in Europe? I 
have been to this part of the world and I know 
what is going on. 

SHRI LOKAN \TH MISRA: 300 per cent? 

SHRI A. D. ljt&NI: Yes, 300 per cent. The 
price; that they quote are 300 per cent higher 
than the prices quoted elsewhere. This is a 
matter on which inforrr ation should be avail-
able with our r rade Delegation in East Berlin 
and want the Minister to tell us whether or not 
it is a fact. W,e have experi< nee with the 
printing machines. Everybody wants printing 
1 machines from West Germany, not from 
East Germ;: ny and we find it very difficult to 
get. 

SHRI LOKANATH MISRA: The "Blitz" 
and 'Tb Patriot' have got it free from GDR 

SHRI A. D. M ANI: I do not want to 
discuss that. May I ask the Minister whether 
01 r experts have gone and examined in West 
Germany—West German  tractor;   are    
known    to    be 

cheaper in the long run? Now, we have to 
make payments in our currency. 

MR. DEPUTY CHAIRMAN: Please put 
the question. 

SHRI A. D. MANI: The second point I 
would like to know is how many tractors 
were proposed to be imported from East 
Germany till the suspension of the orders was 
issued? I would like to ask something about 
Budni because it is in my State. Now, what is 
the expert staff employed at the Centre and 
how many persons are trained in Canada and 
the US? Are they trained in respect of the 
tractors imported from East Germany and 
other East European countries. 

SHRI ANNASAHEB SHINDE: I am 
coming to the question of prices. The tractors 
imported from the East European countries 
are relatively cheaper as compared to the 
tractors from other sources and I would like to 
inform the hon. Member broadly about the 
prices which we pay, for instance: — 

Rs. 

Czechoslovakian tractor .. 9,272 
Russian tractor DT 14B .. 6,050 
Russian tractor Bylorous .. 12,785 
GDR tractor RS—09 .. 10,600 
Rumanian    tractors:    I 

category ..    15,500 
Rumanian   tractors:   II 

Category ..    14,550 

SHRI A. D. MANI: West Germany I want.    
What about West    Germany? 

(Interruptions). 

SHRI ANNASAHEB SHINDE; Sir, I have 
nothing to conceal as far as the matter is 
concerned, because even the Czechoslovak 
tractors are of 20 HP. The Russian tractors are 
of 14 or 15 HP, the GDR tractors are of 20 HP 
and the Rumanian tractors are of 50 HP. As 
far as the prices of spares are concerned, I 
have no specific information. The hon. 
Member has made a reference to    some    
Chinese 
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[Shri Annasaheb Shinde.] News Agency; I 
will go into it and find out the facts. I can 
assure the hon. Members that we will not 
allow any country to exploit us in any way, 
whether it is in the East or in the West. 

 

SHRI ANNASAHEB SHINDE; I can get 
the information but at the moment the 
information is not available with me. 

 

SHRI A. D. MANI: Sir, I asked about the 
number of tractors. 

SHRI ANNASAHEB SHINDE: Sir, I was 
replying to Shri Mani's question. But there 
were certain interruptions. He asked me about 
the number of tractors imported. They were 
30Q0 in number but out of them some 1900 
odd were actually imported and for the rest 
the contract has been suspended. 

DR. K. RAMAIAH (Nominated): There is 
no doubt that the demand for tractors is much 
more than the supply but that does not mean 
that we should import tractors which have not 
been sufficiently tested and found suitable for 
our conditions. The country has not been 
manufacturing its own tractors and the excuse 
given is that another Ministry is concerned 
with it, and this cannot be a reason for the 
poor farmers to suffer. Sir, the accepted 
policy of the Government has been that only 
such tractors should be imported from outside 
whose manufacture could be later undertaken 
in the country. For instance, the medium size 
Czechoslovak tractor Zetor has been tried and 
found satis- 

factory for different types of soil. Thousands 
of them are already in use in the country. We 
have not however heard that Zetor is going to 
be manufactured in India. Instead, we have 
imported tractors from half a dozen countries, 
East-European countries, which have not been 
subjected to any test to determine their 
suitability to Indian conditions. Merely saying 
that the pre-1965 type tractor was tested and 
the new, the later models, were not tested, 
does not help us. Even for those tractors which 
have been im-poi-ted earlier and distributed to 
the farmers there is great difficulty in 
obtaining spare parts. Even in the matter of 
distribution of spares the Agro-Industries 
Corporation is not coming to the help of the 
farmers. Will the hon. Minister therefore 
assure us that, as far as the supply of spares is 
concerned, the State Trading Corporation will 
look into it and also see that no further tractors 
are imported which have not been tested under 
Indian conditions? 

SHRI ANNASAHEB SHINDE; I agree 
with the hon. Member that based on 
experience we should not try to import 
tractors which are not tested  under  Indian  
conditions,    and that has been the procedure 
which has been accepted now by the Govern-
ment of India and we are proceeding on these 
lines. Then as far as the Czechoslovak tractor 
is concerned to which the hon. Member made 
a reference, he knows the performance of the 
tractor and may tell him that the Government 
of India has decided to undertake the 
manufacture of the tractor  in  the public    
sector    itself. About the spares, we would 
like to support and recommend cases to the 
Agro-Industries Corporation for the actual 
users. SHRI Si D. MISRA (Uttar Pradesh): Is 
it not a fact that some of the imported tractors 
like Zetor, the Russian Bylorus and others 
have proved their worth and quality in this 
country and in spite of the offer of Zetor 
tractors in abundance and    in quantity, this 
Government did not 
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allow as much import as they should have 
because they were also liked by the farmers 
botii in regard to quality and price? Without 
having properly seen the worth < f Rumanian 
and other East European I ractors, why is it 
that so many varietk s are being introduced as 
imported trac ors? I ask this because this leads 
to spa -e part difficulties also. If we have one 
or two proved varieties—and the M.nister will 
agree that they are proved varieties and in 
abundant quantity hey are available—it would 
have be< n better. As regards Zetor, it was to 
be manufactured since 1966. The Government 
confirmed that they would get nto 
collaboration with the Czechoslovz kian 
Government or with the company and get into 
production but still nt talk of progress has 
been there. Tl e other question was about the 
malpi actices. I was astonished at the Minis er 
making a statement that the Gover anient of 
India is not responsible dire:tly for the 
malpractices. Will he agree that because of the 
shortage create< regarding the tractors, both 
regarding indigenous production because of 
non -licensing earlier and now because of 
delayed licensing and also delayed c< 
llaboration agreement, because of thetj 
policies, the Government of India it 
responsible for underproduction? Secondly, it 
is the Government of Inc ia which is 
responsible for less impor s when imports 
were available. Whe n there is shortage and 
the shortage leads to blackmarket, it is directly 
and not even indirectly, it is the Governn ent 
that is responsible for the blacknarket in this 
country. Lastly it is not a fact that while to-
day according to he Planning Commission's 
figure and also according to the Agricultural 
Ministry's figure to-day's requirement in the 
the country is nearly 70,000 to a lakh yearly, 
the total maunfacture is hardly 25,000 to 
30,0(0? Regarding import also, while it has to 
be 30,000 to 40,000 the annual imports are 
8,000 to 9,000 with the resu t that the backlog 
of requirement ia there, the annual re-
quirement is 1here and therefore the 
blackmarket i also there. Why does he evade 
the ssue and say that it is not the 
Government's    responsibility. 

He should say 'Yes, the Government of India 
is reponsible and we are sorry for it.' 

SHRI ANNASAHEB SHINDE: It is true 
that in my statement I said there is a wide gap 
between demand and supply. Regarding 
manufacture, I would like to have the support 
of this House so that all of us can convince 
the Ministry of Industrial Development that it 
is very necessary to make up this gap between 
supply and the demand as early as possible. 
On this point I have no other opinion. The 
Member expressed the view that Zetor tractor 
is not manufactured in this country, as such 
we should have allowed a larger quantity to 
be imported under the circumstances. Yes, the 
Member's view about Zetor is all right but the 
information that they are available in large 
quantities is outmoded. We have been asking 
the Zetor manufacturers to supply in much 
larger number but unfortunately there is 
difficulty. Perhaps the Member might have 
some information but Zetors are not in a 
position to supply tractors even as per their 
contract. I would be glad if he has any 
information that they could supply in larger 
numbers. The demand is of course very large. 
Some figure was mentioned by the Member. 
It is true that according to the assessment of 
the Agriculture Ministry the tractor demand is 
steeply going up and now it has almost 
crossed a lakh of tractors per 'year. Naturally 
when the actual production is only 20,000 
tractors, the gap is very wide and the earlier 
we try to fill up this gap it is better for the 
country, otherwise if acute shortage prevails, 
in spite of all our rules and regulations, it 
would become difficult for us to eliminate 
irregularities. As a temporary measure we are 
trying to make up by importing tractors and 
about that I have already explained. 

SHRI N. G. GORAY: I want to put this 
question in the light of the reply he gave to 
one of the questions of Mr. Kulkarni and also 
by Mr. S. D. Misra. 
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[Shri  N  G.   Goray] In his reply to Mr. 
Kulkarni he said that he should have put that 
question to the Minister of Industries.   Sir, I 
would like to know; we have definitely  
agricultural     policy,  and     in  the Fourth Plan 
we have decided that this key industry  or this  
key occupation in this  country  must receive  all 
the help that is possible for the Government to 
give. Now, having decided on this  policy,  is  
there  no  coordination between his Ministry and 
the Ministry of Industries?  Does he  mean to  
say that the House should be with him and the 
House should support him in impressing upon 
the Ministry of Industries to have more tractors? 
I thought that the whole House was one with 
him all these years and we wanted more and 
more tractors.    In the light of this I would like 
to ask him whether they have taken any firm 
decision so far as indigenous manufacture of 
tractors is concerned and whether they have 
convinced the Ministry of Industries that the 
tractors must be produced and in such  
quantities  that will  satisfy  the indigenous 
need.   Has any firm decision been taken on it? 

SHRI ANNASAHEB SHINDE:    Sir, it is 
true, as I said, that Government is one but, 
naturally, there is some distribution of work 
among the Ministries and, therefore, from that 
angle I said that the questions regarding produc-
tion have necessarily to be directed to the 
Ministry of Industrial    Development.   There 
is, no doubt, Sir, coordination between the 
Ministry of Industrial Development and the 
Ministry of Food and Agriculture, and it has 
been the endeavour of my Ministry to see that 
the Ministry of Industrial Development accepts 
our assessment as far as  the  demand     for  
tractors  in  the country is concerned, and I am 
glad to inform the hon. House and the hon. 
Member that the Ministry of Industrial  
Development  has recently been having a 
reassessment of the matter, and I think they are 
proposing now to issue licences to the parties 
and encourage the parties who would like to 
take  up  this  manufacturing    programme. 

I SHRI N. G. GORAY: Is it still under 
consideration or whether it is now decided? 

MR. DEPUTY CHAIRMAN: We have 
had enough discussion. Now Mr. Yadav. 
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SHRI ANNASAHEB SHINDE: Sir, the 
Government is aware of the fact that our 
counry is a vast country with different 
structures of soils, Suppose we prescribe 15 to 
20 H. P. tractors; they will not be uniformly 
useful everyw ieie. For instance in the Indo-
Ganjf eticl. plain where the structure of tl e 
soil is soft perhaps lower Horse lower traotors 
would be more popul; r. There are different 
structures of sols in the country and so 
different types of tractors would be required. 
For instance it may be of interest for hon. 
Members to know that in the ar >a from which 
I come for cultivation of sugarcane even 30 to 
40 HP. tractor is considered to be light. 

SHRI S. D. TIISRA: In Punjab also. 

SHRI ANNASAHEB SHINDE: So taking 
into c< nsideration the conditions in our 
country—they are so dif- 

ferent; apart from the size of the holdings the 
soil structures are so different-various types of 
tractors would be required in the country. 
Therefore the Government of India is not 
confining to a few only but i3 trying to 
encourage various types of tractors. 

 

SHRI ANNASAHEB SHINDE: Broadly my 
Ministry has made some assessment and we 
have some information with us. Naturally we 
consult the State Governments because they 
are close to the fields and they have 
experience. We work out the whole thing in 
consultation with the State Governments as 
well as our experts. 
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SHRI ANNASAHEB SHINDE: I do not 
know wherefrom hon. Members get this 
information that some factories are likely to 
be closed, some are not likely to be closed. 
May I say for the information of hon. 
Members that recently I have been to West 
Germany and I visited quite a number of 
tractor manufacturing units and I can only say 
that the information of the hon. Member is 
not at all correct. 

SHRI MOHAN LAL GAUTAM: About   
Hanoma? 

SHRI ANNASAHEB SHINDE: Yes. So 
unnecessarily we should not be exercised 
ever these trivial problems. 

SHRI MOHAN LAL GAUTAM: It is a 
question of policy. 

SHRI ANNASAHEB SHINDE: I quite 
appreciate that. I appreciate that Government 
should take care of 

all these aspects of the problem. As far as 
repairs are concerned, I have already 
explained the position earlier and I do not 
think I can add anything further. 

V 
SHRI MAHAVIR TYAGI (Uttar Pradesh): 

Sir, may I have half a minute? 

MR.   DEPUTY   CHAIRMAN4:     We 
have already taken so much time. 

SHRI MAHAVIR TYAGI: With your 
permission I will take just half a minute.   I 
want to make a suggestion: 

SHRI ANNASAHEB SHINDE: This 
suggestion of the hon. Member is a very 
sound suggestion and I think that is the 
direction in which we should move. We must 
have custom service centres all over the 
country because a large number of our 
farmers are small farmers and it is not 
possible for them to own tractors. The 
Government of India is working on these 
lines. 

STATEMENT    BY    MINISTER     RE 
INDIAN AIRLINES FOKKER 

PRIENSHIP     AIRCRAFT     VT-DWT 
MISSING SINCE 29th AUGUST, 1970 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR.) (SHRIMATI) SAROJINI 
MAHISHI): Mr. Deputy Chairman, Sir, it is 
with deep concern that I must report to the 
House that an Indian Airlines Fokker 
Friendship F. 27—400 aircraft bearing 
registration number VT-DWT has been miss-
ing since the afternoon of Saturday the 29th 
August. The aircraft was on a scheduled 
passenger flight from Im- 

 


